FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AMISHI CONSUMER
TECHNOLOGIES PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor AMISHI CONSUMER TECHNOLOGIES PRIVATE LIMITED
2. Date of incorporation of corporate debtor 15 June 2016
3. Authority under which corporate debtor is | Registrar of Companies, Delhi |
incorporated / registered
4, Corporate Identity No. / Limited Liability | CIN : U74999DL2016PTC301440
Identification No. of corporate debtor
5. Address of the registered office and | Registered office:
principal office (if any) of corporate debtor | 3rd and 4th Floor, Ambience Tower, Gaushala Marg,
Kishan Garh, Pocket B-C, Sector A, Vasant Kunj, South
Delhi, Delhi, India 110070
6. Insolvency commencement date in respect | Date of Order: 02/07/ 2026
of corporate debtor (Date of receipt of order by IRP: 07/07/2026)
7. Estimated date of closure of insolvency | 29-12-2026 (180* day from the date of commencement
resolution process of Insolvency resolution process)
8. Name and registration number of the | Amit Talwar
insolvency professional acting as interim | Registration No- IBBI/IPA-002/1P-N01178/2021-
resolution professional 2022/13887
9. Address and e-mail of the interim | A-4/5, Jiwan Jyoti Apartments, Near Lok Vihar, Pitampura,
resolution professional, as registered with | New Delhi-110034
the Board Email id: amittalwarcs@gmail.com
10. | Address and e-mail to be used for
correspondence with the interim resolution | Correspondence Address: 604-605, PP City Centre,
professional Road No. 44, Pitampura, New Delhi-110034
Process Email id: cirp.amishi@gmail.com
11. | Last date for submission of claims 21/07/2026 (14 days from the date of receipt of the order by
IRP)
12. | Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, | NotApplicable
ascertained by the interim resolution
professional
13. | Names of Insolvency  Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and (a)Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives are available at:

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Bench-VI, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the AMISHI
CONSUMER TECHNOLOGIES PRIVATE LIMITED on 02-07-2026.

The creditors of AMISHI CONSUMER TECHNOLOGIES PRIVATE LIMITED, are
hereby called upon to submit their claims with proof on or before 21-07-2026 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA. - Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Amit Talwar
Date: 08-07-2026 Interim Resolution Professional of
Place: New Delhi AMISHI CONSUMER TECHNOLOGIES PRIVATE LIMITED
Reg. No. IBBI/IPA-002/IP-N01178/2021-2022/13887
AFA No: AA2/13887/02/311226/204093
AFA Valid till: 31-12-2026

PUBLISHED IN THE DELHI EDITION OF THE FINANCIAL
EXPRESS AND JANSATTA ON 09-07-2026



THURSDAY, JULY 9, 2026

INDIA SHELTER FINANCE CORPORATION LTD.

Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002

Branch Office : Udaipur
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.

Name of the Borrower/Guarantor Description Of The Charged/mortgaged  Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On Possession

Loan Account Number Property Consisting Of) Date Of Demand Notice

MR./ MRS. RUKILA W/O RAJESH All Piece And Parcel of Surve No. Demand Notice 03.07.2026
Ward No. 8 Surve No 2010/1292 Vill. 2010/1292, Wake Gram Rohinya , Patwar  10.04.2026 Rs. 848124,87

Rihaniya Teli Gangadatalal Dis Banswara Halka Rohniya The.gangadtalal, Diss. (Rupees Eight Laklh Forty-eight
Rajasthan 327601 Loan account No. Banswara Rajasthan 327601Boundary:- [housand One Hundred Tweenty Four
HLBNCHLONS000005075044, East- Shergarh To Gangar Talai Road, And Eighty-seven Paise Only) Due As

.~ 0On 10.04.2026 Together With Interest
LABNVLLONS000005075200 AP- West — Land of Seller , North- H.o. Viniya
10167404/ AP10183894 Y@ From 11.04.2026 And Other Charges And

Devi, South -land of Pradeep Tailor Cost Till The Date Of The Payment

MR./ MRS. SEETA . W/O NARU JAT All Piece And Parcel of Patta No. 5801 Araji Demand Notice 06.07.2026
Patta No. 5801 Araji No. 122 Gram Sopura No. 122 Gram Sopura Gp Mahenduriya Ps 10.04.2026 Rs.1518688 o

Gp Mahenduriya Ps Railmagra Railmagra Rajsamand Rajasthan 313211 (Rupees Fifteen Lakh Eighteen
Rajsamand Rajasthan 313211 313211 Rajsamand Rajasthan AREA-2680 Thousand Six Hundred Eighty Eight
313211 Rajasthan LOAN ACCOUNT NO  SQ. FT. Boundary:- East-Self Aaraji, West- Only)Due As On 10.04.2026 Together
LARJVLLONS000005098155& & House of Nagji Ram Jat,North-Aaraji Of With Interest From 11.04.2026 And
HLRJRNLONS000005060536/AP- Mukesh Jat,South-Road Other Charges And Cost Till The Date

10231028 & AP10143461 Of The Payment
MR./ MRS. SEEMA'SINGH w/o All Piece And Parcel of Quarter No 69 Demand Notice 06.07.2026
SATPAL SINGH Bajua Quarter No 69 Purohiton Ki Madri Dist. Udaipur Rajasthan 10.04.2026 Rs. 548052/-
Uit Colony Akashwani Ke Samne 313004 313004 Udaipur Rajasthan Area (Rupees Five Lakh Forty Eight
Purohiton Ki Madri Udaipur Rajasthan  355.08 Sq. Ft. Patta No.- 6029 Boundary:- Thousand Fifty Two Only) Due As On
313004 Eest- Quarter No 68 , West- Quarter No 70, 10.04.2026 Together With Interest
HL31CHLONS000005100457/ North - Road, South- Quarter No 56 From 11.04.2026 And Other Charges
AP-10235809 And Cost Till The Date Of The
Payment
PLACE: Rajasthan For India Shelter Finance Corporation Ltd (Authorized Officer)

FOR ANY QUERY, PLEASE CONTACT Mr. NAMAN BAPNA (+91 8386825222)

INDIA SHELTER FINANCE CORPORATION LTD.
Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002
Branch Office : Bhilwara , & Asind, & Shahapura

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.

Name of the Borrower/Guarantor
(Owner Of The Property) &

Description Of The Charged/mortgaged  Dt.of Demand Notice, Date Of
Property (All The Part & Parcel Of The Amount Due As On  Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice

Mr./ Mrs. Asha Devi W/o Rajendra All Piece And Parcel Of patta no 42, book Demand Notice 04.07.2026
Singh & Mr./ Mrs. Rajendra Singh S/lo  No 2021/310, Vill- Rawato Ka Badiya 10.10.2025
Moti Singh Add- patta no 42, Vill. Rawato (Bagmali), GP-Rooppura, PS-Asind, Dist- Rs.14,61,841.37/- (Rupees Fourteen
ka badiya, BAGMALI, GP Rooppura, Bhilwara. Total Area 1435 sq ft Boundary: Lakh Sixty One Thousanp Eight Hundred
TILOLI PS- Asind Dist-Bhilwara 311301  Bast-Gopal Singh s/o Moti Singh, West- ;Org 01noe1aongoT2fgrtTy Se\;]en Evalﬁel) Due
loan account No HL12SVLONS0000051 Common Road. North-Common Road, ~o 2", 19:19. ogether With Interest
22326/AP-10284335 . . * From 11.10.2025 And Othessr Charges

) South-Narpat Singh S/o Moti Singh. And Cost Till The Date Of The Payment
Mr./ Mrs. Sugni Kumari W/o Mr./ Mrs. All Piece And Parcel of Patta No. 14 Book Demand Notice 07.07.2026
Prabhu Lal Gurjar & Mr./ Mrs. Prabhu Lal No. 85 Village - Chansen Gram Panchayat- 10.12.2025
Gurjar W/o Ruparam Gurjar Nareli Panchayat Samiti- Kareda Tehsil- Rs. 1112057/- (Rupees Eleven Lakh
Add- Patta No. 14 Book No. 85 Village - Karda Dist-bhilwara Rajasthan 311301 Twelve Thousand Fifty Seven Only)
Chansen Gram Panchayat- Nareli Boundary:- North- Roopa Ram Jagah East - Due As On 10.12.2025 Together With
Panchayat Samiti- Kareda Tehsil- Karda ~ 00Pa Ram Gurjar South- Nimba Ram Ki Interest From 11.12.2025 And Othessr
Dist-bhilwara Rajasthan 311301 Khatedari West - Katar Gyangarh Road Charges And Cost Till The Date Of

LOAN ACCOUNT NO HL12CHLONS000005100324/AP-10238662 The Payment

Mr./ Mrs. Ramkanya Devi Gurjar W/o Al piece And Parcel Of patta no 24 book no 402 Demand Notice 06.07.2026
Kalu Gurjar & Mr./ Mrs. Babu Lal Village Harshalo Ka Kheda Gp Bhagunagar Ps 13.04.2026

Gurjar S/o Kalu Gurjar Add- patta no  Jahazpur Distt Bhilwara, Pin Code - 311605 Rs. 1156804/- (Rupees Eleven Lakh
24 book no 402 village harshalo ka Bhilwara Rajasthan AREA- 1625 sq. ft. Fifty Six Thousand Eight Hundred
kheda gp bhagunagar ps jahazpur Boundary:- North — House Of Ganshyan Four Only) Due As On 10.04.2025
distt bhilwara, pin code - 311605 M.NO Gurjar, South- Own Shaid , East- Road, West- Together With Interest From
7297824373 LOAN ACCOUNT NO Owen Agricultural Land 11.04.2025 And Othessr Charges And

HLSBSVLONS000005145546/AP-10339598 Cost Till The Date Of The Payment

Mr./ Mrs. Choti Devi W/o Ghisu Lal  All Piece And Parcel Of Patta No.24 Book No.06 Demand Notice 06.07.2026
Dhakar & Mr./ Mrs. Ghisu Lal Dhakar Village Ropan Gram Panchyat Ropan Panchyat 13.04.2026
S/o Kasi Ram Dhakar Add- Patta No. Samiti Jahazpur The. Jahazpur Dist. Bhilwara Rs. 1230859/- (Rupees Twelve Lakh
24 Book No.06 Village Ropan Gram  State Rajasthan Pin Code (311201) Area- 1260 Thirty Thousand Eight Hundred Fifty
Panchyat Ropan Panchyat Samiti gﬂ Fkt. Bogndar:y:bNorlthl- Iblzuie of REamprisad _Il\_llnet(r?nly\)v_chule {\s OtnF1 0.04.2025

; ; akar , South- Devila akar , East- Aam Together With Interest From
é?:taezlggga-rsiﬂgj: T:?ﬁ %gdzls(g?r %v%ra Rasta, West- Ramprasad Ka Vada 11.04.2025 And Othessr Charges And

M.NO 9145832807 Loan Account No- LASBSVLONS000005158934/AP-10368713 COst Till The Date Of The Payment

Mr./ Mrs. Deu Gurjar W/o Ramchandra Property A:- All Piece And Parcel of Patta No 03, Book Demand Notice g 07.2026

Gurjar & Mr./ Mrs. Jagdish Chandra No 1060 G P Baran P S Baneda Dist Bhilwara Raj 13.04.2026

Gurjar S/o Ramchandra 311401 Adm Area 1368.75 Sqft Boundary:- Eastrama Rs. 1219726/- (Rupees Twelve

Add- Patta No 03 & 04, Gurjaron Ka Gurjar/debi Lal Gurjar, West:nand Ram Gurjar, North: Lakh Nineteen Thousand

Mohalla, \1il Raghunathpura, G P gwnA”%gse, SAo?jtg:aarq %?gattpr?\lpegz Book No 1060 (S)e\lle)n [')-' unire(cj)w:%nct)ﬁsznézs
i i :- iece And Parce atta No 04, Book No nly) Due As On 10.04.

RBj}rg?; Fos e CSNal®  G'P Baran P S Baneda Dist Bhilwara Raj 311401 Adm Together With Interest From

LA31VLLONS000005091518/ Area 1680 Sgft Boundary:- East-rama Gurjar, West- 11.04.2025 And Othessr

AP-10216931 nand Ram Gurjar, North-shambhu Nath, South-own Charges And Cost Till The

- Land And Debi Lal Gurjar Date Of The Payment

Mr./ M_rs. Khyali Devi Kharol W/o _ Al Piece And Parcel of Book No.- 2452, Patta Demand Notice 08.07.2026

Shanti Lal Kharol & Mr./ Mrs. Shanti No.- 10, Sankalp No.- 02, Gram and G.P.- 13.04.2026

Lal Kharol S/o Bhura Lal Kharol & Majawas, P.S. - Sahara, District - Bhilwara. Rs. 1282898/- (Rupees Twelve Lakh

Mr./ Mrs. Dinesh Chandra Kharol 311806 Bhilwara RajasthanADM 1131 SQFT  Eighty Two Thousand Eight Hundred

S/o Shanti Lal Kharol BOUNDARY:- EAST: House of Jhamna Ninety Eight Only) Due As On 10.04.
_ . _ Chamar, WEST: House of Chhagan Badoliya, 2025 Together With Interest From

éggkzgoﬁow_od;“g?éria;% l\(l;opj 0 NORTH: Public Way, South: School Boundary ~ 11.04.2025 And Othessr Charges And

Majawas, P.S. - Sahara, District - Bhilwara. 311806 Rajasthan 8003461813 Cost Till The Date Of The Payment
LOAN ACCOUNT NO HL31CHLONS000005115109 & HL31RNLONS000005117289/AP-10260391 & AP-10261775

Mr./ Mrs. Rekha W/o Rakesh Nath &  All Piece And Parcel of Book No.- 25, Patta Demand Notice 08.07.2026
Mr./ Mrs. Dharma Nath S/o Moti Nath No.- 27, Gram - Mukungarh, G.P.- Shrinagar, 13.04.2026
Kalbeliya & Mr./ Mrs. Rakesh Nath P.s.- Mandalgarh, Bhilwara. 311605 Bhilwara Rs. 544342/- (Rupees Five Lakh Forty
Kalbeliya S/o Dharma Nath Kalbeliya Rajasthan Adm Area-1200sqft Boundary:- Four Thousand Three Hundred Forty
Add- Book No.- 25, Patta No.- 27, East: Shri Babu Nath/narayan Kalbeliya, West: ¥W0 %nly\)ND#? As On I10.04.2025

- - i Panna Nath/deva Nath, North: Common Together With Interest From
Sgmegngﬁﬁr%hﬁ\}féras_ h3r|1n1a6%a5r, Rasta, South: Common Rasta 11.04.2025 And Othessr Charges And

Rajasthan LOAN ACCOUNT NO Cost Till The Date Of The Payment
LA31VLLONS000005152776 HL31SVLONS000005152779/AP-10339515 & AP-10340488

PLACE: Rajasthan For India Shelter Finance Corporation Ltd (Authorized Officer)
FOR ANY QUERY, PLEASE CONTACT MR. SURENDRA KUMAR PAREEK (9314716508)

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under section 13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers mentioned herein
below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice. The borrowers having
failed to repay the amount, undersigned has taken possession of the property described herein below in exercise of powers conferred on me
under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The borrower and guarantor in particular and
the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the Vastu
Housing Finance Corporation Limited Branch for an amount metioned as below and interest thereon, costs etc.

SN  Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No. Demand Notice Possession

1 Kiran (Borrower), Harveer 18/Apr/26 All that part and parcel of property bearing No. Site plan of Plot Symbolic
(Co Borrower), Meenu Khan  Rs.567454/- as on or Part of Kh. No. 750 situated at Mauza Manpura, Uttar Possession Taken
(Guarantor) 16/Apr/26 Pradesh 283102 Agra admeasuring 614.89 sq.ft bounded by 03/07/2026

MHL000000270711 Boundaries as follows: North — Land of Seller South — Plot of
Sushila East—Rasta and Exit 10 ft. Wide West—Land of Radhe
Shyam
2 Subhash Chandra 25/Apr/26 Property Plot Area 106.04 S.mts., Khasra No. 1055, Situated At Symbolic
(Borrower), Ravita Devi (Co Rs.1056122/- as on lE? Mguza-ﬁ;\aﬂpllzﬂﬁ, Tehliil ﬁ\ndPlDng.f l:Agra, DPin 82831102 Possession Taken
B kash 16/Apr/26 oundaries As Follows: North — Plot axmi Devi South - 03/07/2026
orrower), Omprakas P Rasta Nikas 10 Ft. Wide. East — Property Of Rajnish West -
(Guarantor) Plot Of Satish Chand
MHL000000266270

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)
Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount men-
tioned in the notice within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as
its own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agree-
ments, under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of
Assignor with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being
the Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below
in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules,
2002 on the date mentioned against each property.

S| Name of Name of Loan Account Borrower Name & Amount & Date of  Date of Possession
No Assignor Trust Number Co-Borrower(s) Name Demand Notice Possession  Status
Poonawalla EARC  HM/0245/H/16/1000 LATE MR. SHAHKUNT, 07-01-2025 .
1 Housing  TRusTsc 88 &HL/0399  THROUGH HIS LEGAL HEIRS & & 07-07-2026  Physical
Finanace Limited  _ 484 [H/17/1100065 CO-BORROWER/S MRS. BINDIYA ¥ 31,13,199.18 Possession

PROPERTY DESCRIPTION: All that piece and parcel of “Freehold Residential Plot out of Khasra No. 188 Ka, Area admeasuring 300.00 sq.
yds., situated at Nagala Firoz Mohanpur Pargana, Jalalabad Tehsil, Ghaziabad, Uttar Pradesh (201001)", and bounded as follows: East -
Road 25ft, West - Land of Seller, North - Road 15ft, South - Other Land.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Place: GHAZIABAD, UTTAR PRADESH Sd/- Authorized Officer
Date: 09.07.2026 Edelweiss Asset Reconstruction Company Limited

New Delhi

WWW.FINANCIALEXPRESS.COM

Borrower/s :- Mrs. Najira Begum , Sahil Sk Jari And Kadhai Art, Mr. Rejaul
SK (Prospect No 1L10292299) Pursuant to taking possession of the secured
asset House No.2, PHASE 1, bearing Khasra No. 41, 42 Situated at New Sun
City Phase-1 Village Basti Danishmanda Tehsil and Distt Jalandhar, Punjab,
India, 144002 Area Admeasuring (In Sq. Ft.): Property Type: Land_Area,
Super_Built_Up_Area,,Carpet_Area Property Area: 1040.00, 1026.00,416.00 by
the Authorised Officer of IIFL Home Finance Limited (/IFL-HFL) under the SAR-
FAESI Act. for the recovery of amount due from borrower/s, authorized officer.
Notice is hereby given to above said borrowers to collect the household articles,
which were lying in the secured asset at the time of taking physical possession
within 7 days, otherwise IIFL-HFL shall be constrained to remove the movable
articles and shift them to a warehouse, at which point you will be liable for the
additional costs of Movers & Packers, Warehouse Rent and Storage Charges.
These expenses will be recoverable from you, and you will be obligated to make
full payment for the same.

Further the notice is hereby given to the Borrower/s, that in case they fail
to collect the above said articles same shall be sold in accordance with
Law. For further details, Contact IIFL HFL toll free no.1800 2672 499 from
09:30 hrs to 18:00 hrs between Monday to Friday or write to email:- auc-
tion.hi@iifl.com. Corporate Office : Plot No. 98, Phase-IV, Udyog Vihar,
Gurgaon, Haryana-122015.

Place: Jalandhar
Date: 09-07-2026

Sd/- Authorised Officer
IIFL Home Finance Limited
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